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Wi sl now take up Private Mem.
bery Business,

BHRI DHAMANKAR (Bhiwandi):
M. Chairmen, Sir, may I request you
to give me a minute to bring to the
notice of the House some fire incidents
which have taken place in the subur-
ban traing in Bombay. In this connec-
tion, I have met the Speaker also in
the morning. I had given & notice for
Calling Attention also.

MR. CHAIRMAN : There is nobody
here to take note of it. You may raise
it at some other time, Now the Private
Members’ Businesg has to be taken up.

SHRI DHAMANKAR: There have
been fire incidents in a number of sub-
urban trains,

MR. CHAIRMAN : Please cooperate,
now the Private Members Business hag
to be taken up. You take yp the matter
with the Minister of Parliamentary
Affairs. Now we take up Private Mem-
bers Business.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Sixty-second Report

1581 hrs.

SHRI S. P. BHATTACHARYYA
(Uluberia): I beg to move:

“That this House dp agree with
the Sixty-second Report of the
Commiltee on Private Members’
Bills and Resolutions presented to
the House on the 14th April, 1976”.

MR. CHAIRMAN: The question is:

“That this House do agree with
the Sixty-second Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 14th April, 1076.”

The motion was sdopted.

300
1538 hrw.
RESOLUTION RE. MRULTI-NATION.
AL CORPORATIONS-—-Contd.

MR, CHAIRMAR: Now we take up
further discumsion on the following
Resolytion, moved by Shri H. N.
Mukerjee;—

“In view of the latest disclosures
in several countries of the subver-
sive and activities of
the multinationsl corporations, this
House urges upon Government to
exercise the utmost vigilance againgt
this menace which confronts all
developing couniries and to take
concrete measures to bar the entry
into the nation's economic life of
foreign  and _particularly US,
multinationals.”

The time allotted for this Resolu-
tion is two hours Shri Mukerjee
hasg already taken two minutes, the
time left is 1 hour and 58 minutes.
He may continue his speech.

SHRI K. 8. CHAVDA (Patna):
Kindly increase the time, there are
a number of speakers on this
Resolution.

SHR]I K. S. CHAVDA (Patna):
The time may kindly be increased to
four hours.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR! K. RAGHU RA-
MAIAH): Let us see, how the debate
goes in, It is too premajure, it has
ot even started.

MR. CHAIRMAN: Shri H. N.
Mukerjee.

SHRI H. N. MUKERJEE (Cal-
cutta—North-East): Mr, Chairman,
Sir, T had read out my Resolution laat
time, which must have taken less
than two minutes. It is self-explana-
tory and I consider it particularly
important. That is why, 1 am sorry to
have to prefsce my remarks with the
obgervation that this Resolution which
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invoives several Ministries does not
appear {0 have attracted the stiention
of amd  though our
friend Shri Maurya is as good a Min-
ister, 1 am sure, as any other, I find
it incressingly difficult to reconcile
myselt to the kind of indifference to-
wards the House which is being dis-
played by members of the Cabinet
who should krnow that they are res-
ponsible to Lok Sabha, but they do
not choose to appear when Resolu-
tions, substantially important Resolu-
tions, relative to their portfoliog are
under discussion. The Private Mem-
bers have neither power nor pull, but
this kind of indifference to Parliament
as such iy something to which I have
been unsccustomed in the old days,
but it is no good talking about it.

The danger fo which I have tried
to draw the attention of the House is
a danger which has been recognised
even in the developed couniries, when
I found that a Canadian writer in
International Perspective which is
published by the External Affairs
Department of Canada in the number
of September-October, 1975 has
posed the question of multi-national
corporationg in this way and I am
quoting his words:

“How long can we tolerate pene-

tration and partnership and pro-
prietorship by others?”

Penetration, partnership and pro-
prietorship by otherg in our country
has gone so far that a halt has to be
called, Our friend, Shri Pal, a pala-
din of the private sector proficiency,
does not choose to be here, but I hope,
bhe sometimes takes note of what his
chief says.

The Prime Minister in Calcufta on
the 2nd of March made a speech
which was reported in Business
Standard in banner headlines ‘Keep
off—PM tells rulti-nationals’ I am
quoting from the paper. She said:

"Certain external forces were

gmmmdhtowldm
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I have no time to read it. Ghe

warned the people agsinst these forees
and said:

“Their intention wag to wesken
the integrity of the country and the
development of the economy.”

Further down she says:

“I declare with all my authority
that our Government is not ap weak
and will fight back with equal
force and vigour with which the
forces will try to disrupt us”

In relation to the multinationaly this
is what the Prime Minister says. I
hope she means it and her Govern-
ment too. Again Mr. Paj i¢ not to be
seen. Y do not know 1 do not under-
stand and I do not like this at all.

At the Non-aliened Conference at
Algiergs in 1873 the Prime Minister
herself had said:

“As the economic struggle be-
comes more acute, the long-suvpres-
sed voices of the people sharpen but
with every step forward the
resistance of entrenched groups
often alizned with  foreign
interests  specially the faceless
multinational corporations becomes
more vehement and unscrupu'ous
and, a the same time, more subtle.
In India, we gee these constraints
everyday.”

These are the Prime Minister's
words. "

Mr. Chavan, the otfier day, at the
Special Session of the United Nations.
General Assembly said on 2nd Sep-
tember, 1975:

“It wag both irrational and harm-
ful to the interests of the develop-
ing countries to draw investments
in resources and technology
through the trans-national firms
These firms should come under
stricter regulations”

This is what he says. "

Mﬂl‘.h&-ﬂiﬂ. dwm ‘“"
customed to sing the tune of those
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people who are generally subsidiary
to the multi-national corporations,
even he had to be the Chairman of a
United Nations Group and say a few
things, but I have no time to quote
his words. The Prime Minister’s
words are there. If they do not mean
any business, let them tell us so.
From the facts we all know, they do
not appear to mean business.

From 1951 to 1974 we find that
4810 foreign collaborations have been
approved by the Government of
India. Out of that, 1274 from the
UK, 929 from the USA and the USA
advance is now happening in a
quicker fashion, but the UK still has
the advantage. On the 31st of March,
1974, there were, according to a
question answered in this House on
31st March this year, 540 branches of
foreign companies operating in India
of which the UK had 319 and the USA
had 88. As on 31st March, 1974, 188
Indian subsidiaries of foreign com-
panies were operating in India.
Foreign collaboration proposals are
still being- considered in large num-
bers. I find from an answer given to
as a question, unstarred question,
No. 712 on 17th March, 197G that the
number of proposals approved was:
1973—265, 1974—359, 1975—271 and
in 1975 there were 40 proposals in-
volving foreign equily participation
which we have theoretically rejected
and other proposals were under con-
sideration.

By the end of 1972-73, 740 foreign
companies were here in India, 538
operating as branches and 202 as sub-
sidiaries of multi-national corpora-
tions. The total assets of multi-
national corporations were Rs. 2,921.8
crores. These multinational corpora-
tions removed large parts of economy
from any responsible control either in
their own home country or here.
They can manage things both here as
well as in their own home country to
their advantage. They frustrate
national policies. They do not train
indigenous people properly, What
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they claim about ‘technology transfer’
is very largely a fake propositien.
The cost of capital brought in by the
multinationals is higher than borrow-
ings in markets by the host countries.

The profits of these multinationals
are exorbitant and far too low a
proportion of the profitg is re-invest-
ed. I have figures in plenty. There is
hardly any time to quote, though one
is moving a Resolution.

Rationalisation of production is an
argument which they often put fcr-
ward. But it is more often a tax dodge
as so many cases which have come
before our Committees will confirm.
By sheer size and scope these cem-
panies dampen local enterprise and
the interest of the parent companies
abroad prevents g true inter-national
spirit. They are not here for bene-
volent purposes. They are here to
fleece us and they go on aggravating
tension. That is something  which
has been given evidence of by o
many international events.

I know, sometimes, we are told by
pragmatic minded people—we should
not be afraid; or why should we be
afraid of the big wolf—multinational
corporations. There are some siren
voices which are heard from time to
time. ‘The Span’ magazine {or
example so glossy, so slick, publishes
articles championing the cause of
these multinationals as the benefactorS
of humanity, the kissingers of crea-
tion, while they talk about our adole-
scent postures, threaten us that if
you go against, if India and other simi-
lar countries go against the policies
which their multinational corporaticns
represent then those countries wculd
be punished. These multinationals are
so powerful. This I find from a takle
given in The Span. It refers to 1970. It
ig a table of a hundred-sovereign
States and multinational corporations
60 are sovereign States and 40 are
multinational corporations. These
multi-national corporations have their
gross annual sales which are larger
than those of most of the sovereign
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States of the world The gross na-
tional produets of the countries and
the gioss annual sales of the multi-
fistiond] corporations sre put down
together, 40 of these multinational
corporations are there along with 80
of the State in 1970 list General
Motory was 28rd That is to say, only
22 countries in the worlgd had a
lirger G.N P than ‘General Motors’.
‘General  Motore’ 1 understand have
jumped to the eighth place.
Only seven sovereign countries
are ahead of General Motors
in so far as their resources are con-
cerned. This is the picture of these
multinational corporations. The top
fifty multinational corporations had
total sales of $ 5385 billion. This is
the latest figure which we have got.
This would amount to mearly
Rs. 500000 crores The total GN P.
of all developing countries, according
to the world bank Atlas ag of Janu-
ary, 187% was $ 509 billion The
GNP of all developing countries is
less than the total sales of top fifty
multinatinnal corporations

Student; of these multinational
corpora‘ions, like Ralph  Nadar,
quoted in Seminar of October 1974,
very rightly as follows

“Where investment goes so does
well-planned beheind-the-scene
poliics Tt is a Trojan horse to the
least developed countries.”

Europe hags been worrying Sud-
denly 1t seems as if the sovereign
Stales are feeling naked, bufleted Ly
a flord of dollars of General Motors
And so, men like M Servin-Schreiber

wrote in ‘Lg Defi Americain’ (The
American Challenge) that these
industrial  giants, these monsters,

were Stateg within the States and
they had tried to humble even the
pride of General De Gaulle. The
IBM Corporation defeated the pride
of General De Gaulle who wanted to
have snother compuler and IBM suc-
cegded in geiting De Gaulle to come
dgwn because of the power that TBM
hed in France as well as in all
of the world.
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We find also, Sir, how economic
processegs are dominated and decided
by the activitiey of these muilti~
nationals. We may not entirely credit
the statement, but, in a book called
“The Coming Clash” by Hugh
Stephenson, and also in such publi-
cations as the Socialist Register, 1074,
of Great Britain, we find certain
statements which are dangerous. For
example, we learn that a movement
of € million dollars in multi-national
funds from New York to Frankfurt
and to Zurich in early 1973 helped to
spread inflation across the Atlantic,
forcing Europe to pay for the last
remaining costs of the war against
Vietnam As a result, ynemployment
grew, welfare and public sector ex-
penditure wag cut, tariff protections
were raiged.

As an illustration of this tendency,
I find from a study of 159 multi-
national corporations in six developing
countries by Pau] Streeten and S.
Lall, that in 91 per cent of the com-
panics’ cases; the balance of payment
benefit to the host couniries was in
the negative In regard to India, Sir,
of 53 companiegs eamined 48 had
negative 1impact on balance of pay-
ments And the reasnn for this was
the Jow inflow of capital and the
large outflow on account of imports,
royalties, dividends,  head-office
payments efe

Sir, our Estimates Committee of the
Fourth Lok Sabha In its Fiftieth
Report, remarked regarding the foreig
oil companies that they could not
get the break up they were very
angry and annoyed about it But they
were concerned that Rs 319 crores
were remitted as profits between 1962
and 1966. When there was war bet-
ween India and Pakistan th two
foreign oil companieg stopped produc-
fion of fuel oil necessary for carrying
out the fight, and the Public Accounts
Committee roundly condemned this
virtual sabotage The recent P.A.C.
report and so many other reports on
National and Grindlays Bank and
other trans-national corporations



Multinational
Corporations (Resl.)

207

[Shri H. N. Mukerjeej

linked with the City Bank of New
York and other American banking
cencerns show they have been cheat-
ing this country of tens of crores of
rupees of income-tax and other taxes
payable to this country. There are
these Public Accounts Committee re-
ports which the House would have
examined. But the IBM and other
peopie are shown to have exercised
the most unconscionable influence on
Government departments, railways
and umpteen other ministries who
have eaten out of their hands, because,
they never had the gumption to stand
up for the independent economic
requirements of this couniry. This is
what the Prime Minister said today.
When the Prime Minister of a
country says, “I am menaced by
these trans-national corporations”, she
means business, but the policies of
the Government do not indicate that
they have done anything. I am not
saying anything purely from the left
wing point of view.

Sir, the Non-aligned Conference in
Algilers in 1973 pronounced againsu
the trans-national corporations.

The Commonwealth heads of Gov-
ernment at Ottawa in August 1973
did so and the Bogota Conference in
1973 did go; the intra-American
meeting of Foreign Ministers at Ma-
xico in February 1974 attacked the
Corporations; the Commonwealth Par-
liamentary Conference held in New
Delhi last October—I have got the
proceedings here—attacked the idea
of multi-national corporations; the

world anti-fascist conference at
Patna where some leaders of the
Government party went, last Octo-

ber, they all expressed concern over
the multi-national corporations.

Now, not only the developing
counries but algo the developed
countries are anxious about the multi-
national corporations as a supra-na-
tional power—a kind of private
United Nations, if you will—whe
commaitd massive resources far ex-
ceeding those of many nations who

APRIL 15,
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share a broad community of narrow
self-interest of the richest people in
this globe; they have high technical
and diplomatic and public relations
capability and they purchase talent in
this country as well as everywhere
else and thereby denude every coun-
try of itg self-respect and of its own

weapons of self-preservation., Let
alone a country like in 1971, Mr.
Ford threatened the U, K. that he

would shut down Fordq Motor Plant
and shift it if there was 5 strike.
Roche, the medicine people, by trans-
fer.pricing cheate the U, K. of 24
million pounds; they were caught by
the U.K. Monopoly Commission. But,
this country has not the means even
to check what transfer pricing
means. Some of our friends
here who study these matters know
about it. Transfer pricing is a device
to get around any ceiling of profit
remittances prescribed by the host
states; a device to reduce liabilities
to countries whose currency is weaken
ing: a device to best down labour
demand for high wages: a device 1o
increase payment to shareholders at
home and decrease the payment to
shareholders in host countries; it is a
device to check the revenue of the
host country; it is a device to dep-
rive a host country of higher export
earning; it is a device to hasten de-
valuation of courrency on account of
continued adverse balance payment
engineered by methods with which
our people have not perhaps even the
expertise to find out.

The P.A.C. has reported on several
occasions that the I.B.M. overbilled
their Indian subsidiarieg heavily and
their underinvoicing activities went
on merrily, the former Chairman of
the PA.C. this country, had to dis-
kelieve the IBM and to tell that why
are you doing this kind of underin-
voicing.. And then they had to loan
the invoices to a percentage, nearly
400% ncrease, because they were not
to be trusted and these people do this
business which ig why Roche—by
transfer pricing cheated the U. K. of
pound 24 million and more; they were
saught. Roche cheated India and
charged librium a landed price of

o g
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Re. 18, 248 per kg when the Prug
Controller found the sctusl price to
be ‘Res. 380 only. Similarly, for Vallum,
they charged Rs, 27,870 as the cost
per kg while actuslly was Rs, 482
pér kg. This device of tranafer
pricing is something which they can
neyer get hold of because they do not
know, even the officials do not have
the expertise to do anything about
this, The multi.national corpora«
tions do not, on balance, export their
first-line technology either to their
own affiliates or to unrelated foreig-
ners Rather, this first-line technology
fends to be retained in plants at home
to generate new exportgy and compPete
effectively with imports in the same
class.

The Hathi Committee which re-
ported recently told us that 70 per
cent of total sales turnover of drugs
in manufacture of pure drug formula-
about Re. 870 crores, Ten firms with
100 per cent foreign equity are still
operating; six of them are engaged
in manufacture of pure drug formula-
tions. A company like C.E  Fulford
is operating without an industnal
licence, There are ten foreign com-
pames with 100 per cent equity, 24
between 50 and 99 per cent. 15 bet-
ween 40 and 50 per cent; 11 between
268 and 40 per cent and 8 below 26.
per cent.

But you dilute your Foreign Ex-
change Regulations Act They do not
apply And why? we find, for ins-
tance, they put pressure on our
people, on government, on the admi-
nistration—political parties, They buy
up people, The Lockheed scanda]l
shows to-day how the people can be
bought

Even the consort of the Queen of
the Netherlands got a few millions of
dollars and wag bought. Hundreds of
millions of dollars are spent in Japan,
Italy and other places where you go
o learn lesaons of democracy. They
were bought and purchased like that
angd there are instances of gome of our

¥, R. Naysi’s case is there,

o 84d people humbling themselves
Sufore ' Boging before Boeing purcha-
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ses are made, Don't you know these
things? We cannot go into these mat-
ters, It happeng all the time. There
was g report in the New Y Times
which was quoted in Parlimment last
year that about forty American com:
panies widely believe that they bhave
liaison officers who deal with Indian
officials They make donationg to
political parties spend money to main.
tain lobbies inside Government and
inside Parliament and provide other
inducements such as liguor, entertain.
ment in luxury hotels and hospitality
outside India when officials travel
abroad. There should be an inven-
tory as to how many relatives, child-
ren and nephews of big officials age
employed by Boeing or Roche or
heaven knows what other companies
which are operating in our country.
They are the biggest single menace
to Independence and to democratic
forms of Government and yet we do
not find Government waking up to

the terrible danger which they repre-
sent.

We find recently in March in one
week alone grants like Goodyear Tyre
and Rubber Abbot Laboratories,
General Telephbnes and fMlectronics
disclosed foreign payments. Boeing
company’s admission was that 70 mil-
lion dollars were spent on overseas
commission and according to some on
government servants, All this sort
of thing 18 reported all over the pla-
ces They are never even properly
investigated. 1 say it with some
authority because I know a few facts.
We know the case of Chile which was
referred to by the Prime Minister
herself, I made that open accusation
earlier United Fruit in Latin Ame-
rica secured demoltion of certain
governments which went against
them. Firestone did it in Liberia as
tarly as in 1926 topping the Govern-
ment and getting their awn kind of
Government Unjo Miniere did in
the Congo some time ago when Kat-
anga problem wag there, Shell did it
in Nigeria over Biafra issue, Rritish
Petroleum wanted and succesded in
ot e

wa was
described by Hue Sievensos ' in Yhe

]
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ook calied ‘Coming Clash' ez one of
the nestest ¢xsmples of combined
wommercial gnd political involvement
called from the marginaiia of declin-
ing British imperialism. Even British
imeperialism is trying to persist by
recourse o this method.

In August 1975 “The Fortune” an

American periodical listed many ins-
tances of multi-national corporations
bribing politicians of the host country.
Exxan dcnated 27 million dollars for
Itadan Election Fund and also 19 mil-
lion more in other dubicus ways for
falsifying records., United Brand and
Gulf which are the biggest investors
in South Korea did the same thing.
The total gross income of IBM in the
year 1874 from sales and rentals of
machines exceeded 12.67 billion dol-
lars out of which §.84 billion dollars
eame from sales, rentals and services
in foreign countries. They are able
io beat down rivals. I have indicated
already de Gaulle wanted his favou-
rite ‘Machine Bull’ but he had to
truckle down to IBM’s demand and
France had o swallow her piide.
India cam hardly tlackle IBM You
cannot do a thing about it. FERA is
put on the shelf, Mr. Bipinpal Das
is here. Are you expecling Ameri-
cans would turn a friendly face to-
wards us? What did Orville Free-
man say when he came here to ad-
dress Indo-American Chamber of
Commerce or some such body that
the Government of India should make
some gesture of friendship to these
trans-nationa]l corporations. Luckily,
the Prime Minister made no such ges-
ture. She has made at least very
brave speeches I am very glad she
has made those brave speeches, Let
her Government behave now so that
we can understand that this ig being
actually followed upon,

16.90 hos,

The PAC has reported. Already it
is a public document. The PAC s
golng into further details about com-
puter soxquisition in thiy country, The
+XBM hes s wonusl budget greater

corporation—enter the

mer indusiry, where the local market
is vast, and displace local competi-
tion. You please read the Hathi Com-
mittee Report. Hindustan - lLever or
their kind have the run of our coun-
try. Why should Union Carbide, for
example, be given the opportunity of
making garments in the name of earn-
ing profits for this country? Why
should Imperial Tobacco, now Indian
Tobacco, be allowed to rule the roost
in our country? Why should GKW or
Philipg or the tyre companies—Dunlop
Fire.stone and Goodyear—I have got
the figures; I hope you will please
give me g little more time . . .

MR, CHAIRMAN: Please conclude
m five minutes.

SHRI H. N. MUKERJEE: These
companies interfere; they distort our
economy and they get away with it.
Hindustan Lever has got the 4th place
among the top 200 companies in India.
There is Indian oxygen operating as
a Subsidiary of British oxygen. It is
Joing all kinds of enormities in our
country. I have mentioned the Fire-
stone Tyre and Rubber and other
tyre companies, There is the queer,
notorious case of Coca-Cola. Only
the other day, we were told they im-
port more than they export.—I think
Dr. Sen’s supplementary elicited the
answer that whatever they get by way
of export is much less than what they
waste by way of import. And Coca
Cola still finds its defenders! Coca
Cola, Quaker oatg and heaven knows
who! General Motors is there, by the
side of which Birlas is a pigmy.
Hindustan Motors is nothing at all
compared to General Motors; General
Motors i there ruling the roost—
runnihg our country, so to speak.

India, therefore, has sirongly to
stend by a policy where the develop-
ing ecountrins mowt make 4 clesr that
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.o ape not, gping to stand this non-
«mmse, Allende in Chile had spoken
of the ‘pitched battle with the giant
transnational  corporations’.  That
pitchad batide still continues. They
ave parnying on that battle under the
Adlse guise of polite publicity. They
have the best-trained public relations
people in the world to befuddle Gov-
-ernment and to make Government
give FERA the go.by. Let not, there-
fore, the kind of thing that is happen-
Ing continue for any time longer. Why
ghould this take place? Even in
Pakistan in the past a Pakistani eco-
nemist, Syed Akmal Hussain, report-
ing on MNCs—multi-nation Corpora-
tions has quoted an UNCTAD study
to say:

“Among 159 foreign firms in
Columbia, India, Iran, Jamaica
Kenya and Malaysia, 53 per cent had
negligible exporis or no exports at
all. Apart from this, MNCs speci-
fically prohibit exports from their
affiliates in under-developed coun.
tries....79 per cent of MNC subsi-
diaries are prohibited by their
parent company from exporting at
all What is perhapg of even
greater significance for the export
capacity of under-developed coun-
trieg is that 92 per cent of national-
ly-owned firms utilising MNC tech-
nology under licences are also pro-
hibited from exporting.”

They are not implementing FERA
They have given the go-by to it, which
means to say, therefore, that in the
hope of getting aid from the US or
from West Germany or from the UK,
or heaven knows who, you are soft-
pedalling, Government’'s economic
policies are a matter of soft-pedailing.

If it was a matter which did not
require serious steps, I would have
understood. If for practical reasons
you have to go slow, I would not have
agked our government unnecessarily
to challenge everybody who is
powerful. But when the Prime
Minister puts the position go clearly,
frankly and courageously, do I take
it that the Pﬂme Minister does not

T et T Prime Miniar
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at least, whatever one might think of
her in political terms, iz a proud
enough person to be able to put her
foot down, to see that the policies she
wantg are implemented, in which case
where do we stand? She said very
openly; I showed you—didn'ty I—this
picture. Look at thig picture, trem-
endous picture, Indira there, address-
ing a Calcutta crowd. She does not
use words like some of us sometimes
are inclined to do in Parliament, be-
cause we are in a different category.
I ask the government to explain: how
it is that this deviation continues to
pass muster? I conclude with what I
began. I am glad that several minis-
tries now happen to be represented
in the House; but I am very unhappy,
I am angry that a Minister like Mr,
Pay is not here; Mr. Pranab Mukher-
jee has chosen to come, FERA is on
the shelves; it is not in the picture; it
is not being implemented. Luckily
he has come now to listen to my
angry outbursts. But Mr. Pai is not
here. Maybe there is some explana-
tion. But jt is not fair to Parlament.

This is happening over and over again
in recent times—indifference of the
Cabinet Ministers who are responsi-
ble to Lok Sabha—They go more
often to the other place—they are
responsible to the Lok Sabha—the
indifference of Cabinet Ministers to
what happens in Lok Sabha, particu-
larly during the Private Member's
hour, because private Members have
neither power nor pull. 1f this goes
on, all talk about trying to uphold
parliamentary democracy and the
values implicit in it would be abraca-
dabra. And here ;s the phenomenon
of the multinational corporations, a
terrific danger about which, the
sooner we Ssit up, the better. I do
expect that in view of at least what
I have quoted, and the Prime Minis-
ter's observations and Mr. Chavan's
observations, something  serious
would be done by government but I
do not know it any hopes are war:
ranted.

MR, CHAIRMAN: There sre two
amendments. Are they movedt
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SHRI B. V. NATK (Kanéra): 1 beg
10 move: !

Thut in the resolution,—

add st the end--

"and bring forward an appro-
priste piece of legislation defining
a Multinational Corporation in view
of the failure of the United Nations
to do the same”

SHRI M. C. DAGA (Pali): 1 beg to
move:

That in the resolution,—

(i) after “economic life of’ n-
gert “such”

(ii) add at the end “whose past
history has been full of corrupt
activities.”

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, my hon, friend Mr.
Mukerjee, a senior Member of the
Lok Sabha hag brought forward thie

useful resolution in the interest
of the nation. In his speech he has
made clear what the operationg of the
multinational corporations are in India
and elsewhere; they are not in tune
with the new spirit 'of democracy and
gocialism. He hag alse analysed and
quoted useful information. Much in-
formation has been collected by the
hon, Member Multinational Corpora-
tions have huge investments in vari-
ous countries and they have their
operating centres in India and else-
where and to bar them is a welcome
proposition.

Revently there was a conference of
non-aligned countries which was
attended by our Prime Minister also.
The view expressed there is very im-
portant for a proper discussion of this
subject in this House. They discussed
the subject but when they were about
to arrive at a useful decision, the
western block tried to sabotage it. 1
quote;

"A lo_ mee‘ f
n.umd'y hnz:nthetxnited
Honsl Companies ended here last
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night ' without readhing agresmant
iy must of the vajor prolilems sen~
tronting I,

Delegutes from 48 nations wers ua~
able to agree on the definition of &
multi-netional corporation, 'The
Soviet Unlon and some third world
couniriey resisteq western argu-
ments thet the definition should in-
clude state enterprises and foreign
investments,

Countries in Latin  America,
where multi-nationals have fre-
quently been accused of Ddribery,
cosrcion and meddling in politics
said the code should be mandatory
but western-nations said it wouid
take decadeg to work out binding
regulation.,”

So, this is very interesting. The
network of multinational corporations
ig operating throughout the third
world. The third world--the deve-
loping nations—are at the mercy of
the imperialist countries, which give
economic aid only with strings. Our
Prime Minister hds stated wmany
times on the floor of this House and
outside that we follow our own way;
we must have self-reliance and have
our own economy to maintain the
sovereignty of the nation and any aid
from any country with strings should
not be accepted. I think this is the
code of conduct whenever economic
aid is to be received from other coun-
tries, Therefore, if any multi-na-
tional corporation operates on the
political front, the economic front or
the social front in such a way as to
scuitle the very basic structure of our
system and the foundation of our
liberty, freedom and socialism, we
have to discourage it. That is the
whole principle that has been enun-
ciated by Prof. Mukherjee and it is
in that gpirit that we should analyse
the entire gystem of operations and
political  interference by multi-
nationel corporations.

\

Even governmeng agencles are not
awire how the multi-natfona{ gorpo-
rutiony are opersiing snd How tdey
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“According to reliable informa-
tion, the West Bengal Government's
department of gick industries had
offered to guarantee supply of raw
materials to the firm,

The department later offered to
drug is said to be 1200 tonneg in
the country, while manufacturing
capacity isg placed at 700 tonnes.
Even this quantity is not being
manufactured because of the closure
of this firm,

The department later offered to
take over the closed firm on com-
mercial basis, The per kg. value of
the drug is Rs, 400 while the per
kg. value of raw materials is oaly
Rs. 22,

It is now learnt that a multi-
national giant is going to buy the
firm. This has surprised even offi-
cial circles here.”

When 1 say that a leading multi-
national corporation may take total
control of the firm which was manu-
facturing an essential drug in West
Bengal, 1 refer to g firm in Calcufta.
The drug companies have got their
own brand names. I think I need not
repeat what has been discussed and
say how they are operating. A per-
son gets up early in the morning and
lookg for a tooth-paste. At the end
of the day, we have the lip-stick used
by the lady in the house, The multi-
national corporations are operating
and getting entangled in these small
operations. For some persons, the
day commences with a tooth-paste;
and for others with a smoke. We
then have the India Tobacco Co. All
the useful commodities manufactured
in India sre tagged on, directly or
lndiucﬂy to the multi-national cor-

They are operating not

in ﬂl' fleld of distribution of raw

and other things. But I

think we have mentioned it—but not
suliciantly--that the relations of the
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executiveg and officers in these com-
panies are sent to various countries
where such multi-national corpora-
tiong are operating. These people
ultimately become the agents for
these corporations. This ig very im-
portant. The person concerned may
be @ doctor, an engineer, g consuitant
or a director. When you go t0 a wes-
tern country, you will invariably find
the same people who usually work in
the network. They themselves may
be working for the multi-national cor-
porations, or they may have their
own relationg working in the big
companies. They all have got a link.
They are passing on every kind of
information in this country and allow-
ing our financeg to go outside. They
have got practical knowledge. I will
never hold any brief for them,

MR. CHAIRMAN: Please conclude,
Mr, Lakkappa.

SHRI K. LAKKAPPA: Even in re-
gard to foreign Investments, there
should be a limit. The non-zaligned
countries where these multi-national
corporations are operating, have pass-
ed a resolution at Lima, But even
the deliberations of that conference
and the thinking of these countries,
have not been respected. Their deli-
berations have been scuttled. A big
country like India should understand
the value of self-reliance and not be
dependent on the economic aid from
other countries,. We must have
self-reliance and at the same time,
evolve methodg to regulate foreign
investment. After the Emergency,
Government of India have taken a
number of steps against black-mar-
keteers who are in league with these
multi-national corporations, racke-
teers and smugglers. As a result,
our economy has been controlled very
much. Thig is one of the reasons
why We are urging upon the Govern-
ment of India to make use of this
Emergency to look into the working
of these corporations and to see that
political interference them is
stopped forthwith., Look at the brain-
washing of our people which they
have done. The attitudes of wmost of
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the decters employed in various wes-
tern countries, engineers and consule
tants, towards our country have
changed completely. They are speak-
ing in different tones. That is why
these people have been offered big
jobs and given huge salaries dhd
allowed to work for such corporations.
These people have been asked to
argue for their philosophy, to argue
for their ideology. When thig is the
attitude of these people, those who
sit in Udyog Bhavan, or in the offices
of the import-export policy-making
body, in fact in all the Ministries be
1t Petroleum and Chemicals, or Com-
merce, or Industry, they have to
scrutinise everything before they take
any decision, because these operations
will ultimately ruin the economy of
our country.

No country is helping us by its
foreign investment, 1t 1s only helping
itself, So, we must try to become
self-reliant instead of depending for
aid on foreign countnies.

It is reported that the total assets
of the multi-national corporations
and their Indian subsidiarieg stood at
Rs. 2,500 crores, a major portion of
which is of UK. and USA Out of
the total foreign assets, Rs 1,248.2
crores were in Indian subsidiaries and
Rs. 1,145 crores were invested in 146
units engaged in processing and
manufacturing, electrical, machinery,
pharmaceutical and similar concerns.

MR CHAIRMAN: He should con-
clude now.

SHRI K. LAKKAPPA: We would
urge upon the Government that
wherever the foreign companifes are
operating to the prejudice of the na-
tion, to the threat of the integrity of
the country, when they are trying to
interfere in our affairs or trying to
influence our policy, we should take
this opportunity to take over those
congerns, These  multi-nationals
should Be asked to account for every
paisa thet they have spent in this
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emintry oy remitted to their eountey.

But ultimiutely the only soiution is
the development of the national edo-
nomy and self-reliance. Instead of
maligning any hationa, or depending
on any country, we must stand on
our own legs. Thig is also the philo-
sophy of our Prime Minister. We
must make use of the emergency to
take over those multi-nationals which
are operating to the prejudice of our
country.

SHRI SEZHIYAN (Kumbakonam):
Sir, 1 am thankful to you for giving
me this opportunity, I feel that it is
high time that the Government bes
come alive to the situation and shed
their complacency, because this is a
menace that confronts not only this
country but all developing countries.
The emergence and escalation of
multi-nationals js a new development
of the latter half of this century. The
days of colonialism and imperialism
are stated to be over, but the multi-
nationals merrily continue to play
their nefarfous role, which is assum-
g dangeroug proportions, Unless
this country take the warnming in time
and the Government act in time, pro-
bably the time may come when it is
too late for them to do anything, to
save themselves from the spreading
tentacles of the octopus, because each
multi-national is an octopus by itself,

The name “multi-national” is itself
a misnomer, because a company can
be only a national, governed by the
law of the land A multi-national
means an organisation controlled by
an international law. Since there is
no international law or multi-national
law to control these wmulti-national
corporations, each country must make
its own effort to control them.

The sheer size of these multi-na-
tionals is a menace and of dangerqus
proportions. It has been estimated
that the production of these multi-
nationals excéeds 750 billion dollars
a year, greater than the annual budget
of any Government other than USA.
Their production is said tq be incress-
ing at the rate of 10 per cent a year,
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whereag the non-multi-mitionals grow
at the average rate of only 4 per cent
a year. It hae been estimated by stu-
dies made in America itself, the birth-
place of many of these multi-nation-
als, by the Hudson University that
these multi-nations, which number
650 now and dominate the entire
globe, would by the end of the pre-
sent century come down to about 300
because they are like fish, the bigger
ones gwallowing the smaller ones, and
that they will control the entire as-
sets of the world,

Therefore, we cannot shut our eyes
ostrich-like thinking that ours is too
big a country to be swallowed up by
any multi-national, that we are wed-
ded to socialism and hence none will
¢ome in our direction etc. This com-
placent attitude will not help.

Multi-nationals by themselves form
a class, They create their own citi-
zenship. It has been very well said,
probably unwittingly, by one of the
Directors of the famoug chocolate-
making company of Nestles. Mr.
Max Gloor, a Director of that organi-
sation has said:

“We cannot be considered either
as pure Swiss or as purely multi-
national, i.e., belonging to the
world at large, if such a thing exis-
ts at all. We are probably some-
thing in between, a breed of our own
In one word, we have the particu-
lar Nestles citizenship.”

He has put it very frankly. So, any-
bady who belongs to the IBM, for
instance, is an IBM citizen, be he an
Indian or an American. He does not
bother about nationality. Multi
nationals like capitalism, do not know
national boundaries. The only one
master to be served is the multi-
na ioal whose headquarters is situated
zlraobably in Manhattan or somewhere
e.

Prof, Mukherjee hag very ably des-
cribed the working of these multi-
nationals, I want to speak on what we
should do, We know how these multi-
natiomaly are working. They transcend
the limits of nationalism, they are not
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faithful to anybody. The American
multi-natonals will gobble up their
own Government, they will become
Frankensteins, Profit motive is their
only basis, Conquering a country
through economic subservience is the
basis on which they work, Therefore,
they are not given to the finer senti-
ments of nationalism, humanity, ete.

So, my appeal to the Government
will be to make a special law for
controlling the operations of the
multi-nationals in this country.
There was approach made by the
United Nations General Assembly. A
study was made, The UNCTAD
countries are also considering the
matter. Probably it will take time to
arrive at an international or univer-
sal agreement, But let us make be-
ginning. Why don’ you make a special
law to control them?

We have as many as 4,440 collabo-
ration agreements with different
foreign companies and countries, I
would like to know whether any-
body has made a study of them. Why
should not this Parliament appoint a
Committee to go inio these things?

You will find very many things for
which foreign collaboration need not
have been there. Why should there
b foreign collaboration continuing
for making biscuits in this country?
Why should there be continuing col-
laboration for making tyres in this
country? Is it so difficult to make
biscuits? Is it a very sophisticated
work for which a collaboration agre-
ement should be continued indefinite-
ly. Recently I saw in the papers that
a foreign collaboration has been ap-
proved for making tomato  paste.
Tomato is not imported, it is grown
in this country, Wy is it that foreign
collaboration has been  approved
by the Government just to make
paste ? I don't know how many of
these 4440 collaboration agreements
are for things like tomato  paste
making tyre making, biscuit making
etc. Many of these can be excluded,
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Now, why I wanted a separate law
is because the income-tax law allows
many rebates and incentives to cer-
tain industries. A giant international
company comes here in one form or
another, and takes advantage of this.
They can appear as they are or con~
vert themselves into an Indian Com-
sny or make it a subsidiary of some
firm, All these can be done and there
is no dearth of ways in which it can
be done. Prof. Mukecjee mention~
ed the Imperial Tobacco Company

which is now the Indian Tobacco
Company. It is a subsidiary of a
Brtish-American Company and has

its headquarters in London, This to-
bacco company has come here and
it is now building hotels like the
chola Hotel, Maurya Hotel etc. They
are building their empires here using
the very names of the great empero-
Ts of the land—Why? It is because the
income-tax law allows a tax holiday
for building hotels ang there are
some concessions and incentives for
the hotel industry and there are tax-
free dividends offered. Therefore a
company which came as a subsidiary
of a tobacco company, making and

cigarettes, now enters the
hotel industry because of certain con-
cessions given to the hotel industry.
Why can't you prevent this by saying
that these concessions are not avail-
able to multi-national foreign com-
panies? Why can’t you put that in
the statute book?

The Chairman is very much aware
that the Guntur farmers produce a
very filne crop of tobacco which is in
no way inferior in quality to the
Virgina Tabacco produced in America.
There is a company called the Indian
Leaf Tobacco Company which is a
subsidiary of the Indian Tobacco
Company and this subsidiary com-
pany buys the tobacco leaves from
Guntur, They do not consume them
here; the leaves are exported to
London. And what is the price? The
price is very much less than the in-
ternational price, Whereas the inter-
national price is about 80 cents per
pound, here it is only 65 cents, Why
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should you allow our industry, the
agriculturists and the poor farmers
of Guntur, to he exploited by a
multi-national like the ITC? Why
don't you put a block there, on the
imperial Tobacco?

This Government is unwittingly
helping, ‘if not conniving, the multi-
national companies. By reducing the
prices of certain brands of cigarettes,
ithe ITC have swamped and
killed a local company in Hydera-
bad called the Vazir Sultan
Company, which has been bought as
a subsidiary of the London firm. By
cutting down the prices, they have
ejected one Indian  entrepreneur.
The 1976 Finance Bill gives a deduc-
tion for lowpriced cigarettes. That
means, by cutting down the prices,
the ITC has ejected one Indian com-
petitor out of the field and got the
reward from this Government by
way of tax-reduction.

I demand that we should have a
separate law to control these multi-
nationals in this country—be jt of any
garb, This is a slow poisoning; slow
poison is being injected nto the eco-
nomy of this country. If you make an
analysis of the multi-nationals, you
will find that they come from the
developed countries to the develop-
ing countries, thereby widening the
chasm that is there between the de-
velopeg and the developing countries,
rather between the undeveloped and
the developed countries between the
poor countries and the rich countries.
This slow-poisoning should be stop-
ped.

Coming to repatriation of profits,
this is being done in many ways I do
not have time; otherwise, I could go
into the entire process, Repatriation
has become one of the biggest con-
duits through which the country’s
wealth is being siphoned out of the
country; by way of royalty, know-
how, technical fees, head office ex-
penses and so many other things re-
patriation is done. This Government
has not, so far, put a ceiling on the
amount that can be repatrated, Even
Ghana, which has come into the pic-
ture much later, has put & ceiling only
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a certain percentage of the foreign
exchange earned by the company can
be repatriated and nothing more. But
here no percetage has been fixed As
prof Mukerjee said, there are com-
panies which are producing a minus
foreign exchange earning  capacity.
But these compames are also given
the facility of a liberal repatriation,
Till 1976 they were allowing the
head office expenses to be deducted
while calculating profits here!

T would like this Government to

do two things: one 18 that a separate
law should be enacted to control the
multi-nationals operating in  this
and secondly, a stringent ceiling
should be put as to how much they
can repatriate out of this country and
that too, only from the foreign ex-
change earned, Unless they do these
the multi-nationals, in no time, will
swamp this country and this blessed
country will become one more vassal
in an empire of one or other of the
multi-nationals Unless we take im-
mediate steps, we will be exposing
our own country; the couniry’s econo-

my ang the people of the country WQ’E’T TAT FAY FT TEARCA FLAY
will be st the mercy of these multi- g @ nFgdw q3T & A=YW
nationals. - >
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*DR. SARaAUISH ROY (Bolpur):
Mz, Chairman, Sir, the resolution of
Prof. Mukherjee which is under dis-
cussron gtates “latest disclosures in
several countries of subversive and
corrupting activities of the multi-
national corporations.” Prof. Mukher-
jee hag gone into extensive detaily of
the subversive activitieg of the multi-
national corporations I will there-
fore not go into all those things. I
will only say that the disclosures
about the corrupting activities of
these multinational corporations have
been made not by other countrieg but
by the various Committees of the
American Senate themselves. Thig of
course has not been done to stop the
nefarious actlvities of the Corpora-
tiong but the disclosures have been
made in the process of finding a
solutions to the various crisis facing
their own country, We have seen that
the various Parliamentary Committees
of the United States like the U D.
Becurity and Exchange Committes,
Committee on Finance of U.S. Se-
curity and the most important Com-
mittee of the mall viz, implications
of Multinational firms for World
Trade and Investment for U.S. Trade
and Labour have spoken about their
activities. As a vesult of the activities
of thege Multinational Corporations
there has been widespread unemploy-
Wwant of US Labour. Motivated by the
produciion of cheap goods, these
Corporationy are producing goods in
the developing countries with the help
of- wery aneap labour in hése

ing in usamploymistit: i the U, 8. The
same main industries in the United
Btates have closed down, Thelr Gov-
ernment also were losing revenne.
With & view to callect mors taxes the
Government’ sppointed various Com-
missions like the Fitance ang Seomntity
ete. These began
studying the problem hoping to un-
earth some worms but they unearthed
in reality and Octopus and the real
shape O©f these Corporationg were
thereby exposed. The US hag not dis-
closed the sinister activities of such
Corporations with the bias object of
checking them, but they had to do it
under force of circumstanceg them-
selves what we believe, We have seen
that along with economic power
these multinational corporations have
alsg acquired political power also In
various countries the cases like Lock-
heed ete. that have come to lght
have shown that they have misused
this political power In many countries
like the assassination of Lambuba
ete, They have algy felled the Gov-
ernment in many States with a view
to carry on their shady activities.
‘They have also purchased people with
their money power. Not only that we
have also seen that these multina-
tional corporations have a strong link
with the CIA. A few days ago
Mr Bush, the Chief of CIA hug said,
1 quote, “Collusion between CIA and
American MNCs has added new
dimeénsions to the problem

companies and businessmen are more
reluctant to supply information for
fear of being named.” Mr. Bush
admity that he has got agents in fhe
various MNCs. Another agents of the
CIA who worked in that organisation
for 12 years has said in his book,
“Legitimate bhusiness scBivitlen might
serve as an ostencible employment
for his & 1n forelgn ctuméries”
‘That means thet the NTA works in giff-
erent countrisy through Hese multina.
tional corporefions, Prof. Mukeriee as
stply stated huw these corporafions

*The otiginkl speech was delivered in Bengall ‘s oo

“
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carry their ill-gotten gains like re-

currency crimes
-ete. are transfexred to their parent
county These MNCs further utflise
theiy ill.gotten profits for purchasing
people holding important positiong in
other countries, The MNCs fune-
tioning in our country have made
profits several times to their original
investments Moreover how are they
utilising their profits in our country.
I will quote, g report appeared in the
Hindustan Timeg about the activities
of the Phillips Petroleum Company.
The report says, “the Phillips Petro-
leum Company used a camoflouged
Swiss bank accounts to transfer a
vast sum to India in connection with
the construction of two Philipg facili-
tieg in India. The transfer of the
money was allegedly at the instance
of certaln unidentified Indian Govern-
ment officials who, it is thought, may
have been involved in violation of
Indign laws” Then there is the case
of Boeing Company, I am quoting
from a press report which reads, “4he
Boeing company, one of the biggest
Aero~space firmg in the U S has
joined Lockheed and North rope, as,
the subject of investigation by Secu-
ritles and Exchange Commission into
posgible illegal payment to political
parties, The allegations against
Boeing are said to relate primarily to
bribes paid to officialg of Airlineg in
developng countries in connection
with the sale of cargo and commercial
dets, India i5 one of the countries
#¥ing Boeing Aircrafis for its internal
srlines”. Then, Sir, certain Pharma-
ceutical Companies like the G. D.
Sedrle ang Co which is a US Drug
firm, i also indulging in  corrupt
practices. I am reading from a press
report regarding this Company, This
report was published originally in the
‘Washington Post and reproduced in
the Commeérce paper of vur country.
According to this report GD Searle

Lo tn unholding collusion with the
811 India Soclety of Obstefriclans and
Gynaecologists have been pushed o
gall gome of their produets, namely,
birth control pflls in our country.

D .
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Prof. Mukherjee has dealt with all
such instances in great detail so I
will not go any further in them.

Our Prime Minister Shrimati
Indira Gandhi while addressing a
public meeting at Calcuita on 2nd
March sald that we will not tolerale
ihis multinational companfes in our
country. This wag declared by her
publicaly. But what do we actuglly
see? The same time on which this
declaration was made by the Prime
Minister, The Calcutta Eleetric Supply
Company which is a wholly foreign
owned Company, was given permis-
sion by West Bengal Government to
take a loan of Re 100 crores from the
World Bank and the Central Govern-
ment has stood guarantee for this
loan What does this mean? It means
that the Government s not at all
serious about its pronouncements
There i8 a wide gap between what
they preach and whal they practice
They say many tall things for the
consumption of Indian and foreign
people but they act totally opposite
to what they say. It is a hoax on the
Indian people and they are conven-
jently decefved by such statements
The Caleutta Electric Supply Co. will
earn on their business activities in
West Bengal with that loan from the-
‘World Bank for which the Central
Government has stood guarantee, The
Managling Director of that Company
has said in his report, T will quote a
few extracts. he has said, “the fact re-
mains that the interest charges payable
on borrowings by any electrical under-
taking private or otherwise is recove-
rable from the consumers as an ele-
ment of electricity charges” This
meang that the consumers will be
flevced for the payment of interest by
this foreign commercial company on
the loan guaranteed by the Central
Government. This is very unfortu-
nate, It has been further stated in
their report that “a return in excess
of the limit prescribed by the electri»
city Act” mav be recoverad from the
ponsuymers, The consumers wilt bave
10 pay in exaess of their actual electel
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city consumption for meating the lia~
bility of this company, The people of
Calcutta will be made to bear the liabi-
lities of this company. At another
place in the report of the Managing
Director it has been said, “the fact of
the matter is that no private electricity
undertaking can ever hope to repay
any borrowings out of itg profits and
that repayments of borrowings must
necessarily take the form of a series
of refinancing operations on a pro-
gressively increasing scales, with a
final amortisation out of the purchase
price of the undertaking when il is
eventually taken over by the State
Government,” At a time when the
Prime Minister was making this dec-
laration against MNCs, a3 foreign com-
pany was offered this soft condition
mn her own country. Further, Sir,
when these tall talks were being pro-
nouned, a session of Indo-US Joint
businesg Council,. an adjunct of the
Indo-US Joint Commission was held
in the Capiial, Thirty Amecrican re-
presentatives headed by Freeman at-
tended that Session along with Fifty
Indian representatives including, I
regret to say, our heads of Public Sec-
tor Undertakings and prominent in-
dustrialists led by Shri Harish Mshen-
dra, In that meeting the Americans
gaid that “our economies gre comple-
mentary.” And our representatives said
“truly we need each other.” Further
our representative Shri Mahendra,
who represents the capitalist classes
said to the Americang ‘*“you have
sophisticated technology and vast
capital resource, We have abandant
labour, both skilled and unskilled”
The American representatives, Shri
Freeman on this arroganily asked our
Prime Minister to openly declare about
this. What is the result of getting
sbundant cheap labour? I will read
from a report about this. This news
item wag published long ago. It reads
“A few years ago only most labhour-
intensive industries would go abroad
looking for chesp labour, Today
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cameras, witcheg end delicate instru-
ments are being produced under ones
doliar-per day, seven dsy working
week working condition in Hong
Kong.” That means the cheap labour
there is being abundantly exploited:
The representatives of American
capitalists, the Indian capitalists along
with the heads of our public sector
undertakings are hatching a conspi-
racy to exploit our labour force and
this conspirary is being hatched on
the heart of our own country. I have
already said that this Government
talks tall but turns its back when
the time for action comes. A few
days ago our country’s representa-
tives gttended the U.N, Economic and
Social Conference held at Lima.
There were openly two divisions
formed in that Conference. There
was open conflict. The representa-
tives of the developed and prosperous
countries led by the Americansg said
that i the activitics of the MNCs
are curbed then a “serious situation
will develop.” They also said that
fresh tlanking should be made about
the invesiment of U.S capital in
other countries, On the other hand
the representatives of developing
countries stressed that Iniernational
Law must be enacted for regulating
the workings of the Multinational
Corporations No consensus couiq be
arrived at that conference. Out offi«
cial spokcsmen contended that the
Foreign Exchange Regulation Act
(FERA) wag adequate enough to con-
trol the MNCs. Now I want to s -

mit that this FERA is merely g hoa

It is not at all adequate to contain the
activities of the MNCs. The FERA
provides that if any organisation has
40 per cent foreign equity share capi-
tal, then it can be allowed to func.
tion. But it is well known that if an
organisation conirols 40 per cent
shares, then the entire control of that;
organisation is in its hands. No
countercheck on itg activities can de
exerted, Therefore, the FERA is a
hoax. It hag been framed only to
deceive the people &t home and
abroad, It has been provided in the
Act that Indien nationpls will be
given shares, There 1s another lo0p-
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hole in the Act that if these corpora-
tiong export their products then they
can keep upto 75 per cent of their
capital. This sort of legislation has
been enacted with a view to encourage
amd nurture the MNCs and at the same
time to deceive the people at home
~d abroad. Although they are falk-
4ng big, we have no faith in the
Government's gincerity to be curb
the MNCs. The FERA was enacted
in 1974 and it is now in force for
nearly 26 or 27 months, A few days
ago a question was raised about the
working of the Coca Cola Co. Prof.
Mukerjee also mentioned that, The
Eoca Cola has not reduced their
share capital even fractionally, They
are moreover taking many other ad-
antages. They have hoodwinked the
vernment by opening many other
subsidiaries. Further we bhave seen
that some foreign companies engaged
in the production of items of daily
use like Colgate, Cadbury etc. have
not been touched taking advantage of
the loopholes in the Act and they
have becen permitted to repatriate
huge profits to their parent countries.
Asg g result of the provision in the
Act that those companies who exporl
their products will be allowed to
function, we find that the ‘Union
Carbide’ is increasing shrimp produc-
tion for export. They will show that
they have 40 per cent foreign share and
.-e exporting their product as well
their stay is secure Hindustan
fever have diversifieq their activities
and Indian tobacco have entered the
‘hotel business’. Through these tac-
tieg they are trying to have a perma-
"4t footing in our country. There-
. & our view is that it is not possi-
ole to contain and curb the Multi-
national through the FERA. To stop
the activities of the MNCs we should
adopt the stand taken at LIMA by
the representatives of the developing
nations, We are also a party to that.
But even after that resolution, gur Go-
wernment ig sadly sleeping. They are
zot taking any active measures to
stop their entry. They only talk tall
“®out do not take any effective steps.
‘We should follow in the footsteps of
other developing nations. The path
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of the MCs must be clocked for
good if we want to survive. The
example set in the case of the Cal-
cutta Blectric Supply Conporation
whereby a foreign company has been
permitted to raise g huge loan with
the Central Government as a guaran-
tee and further allowed to fleece the
people of this country to repay that
loan will just not do. The Govern-
ment cannot prove its gincerity
through such actions, It is not pos.
sible to play hoax on the people with
big talkg foy ever. They are only serv-
ing the cause of the Indian and
foreign capitalists by allowing them
to exploit this country, although they
are shedding crocodile {ears for the
(ppor and talking of socialism all the
ime.

Wilh that Sir, I conclude.

17.00 hrs,

MR. CHAIRMAN: Before I pro-
ceed further, there are nerly eight fo
ten members who have to speak yet
In view of the importance of this
subject, I would like to know what
is the wish of the House.

SHRI K. RAGHU RAMAIAH - I have
talked to many Members of both
sides, I think the general consensus
is to extend it by an hour, That means
this will spill over to the next day.

MR, CHAIRMAN: Is that the plea-
sur. of the House?

SEVERAL HON. MEMBERS. Yes.

MR, CHAIRMA{- All right. Shri-
mati Savitri Shyam,

shmat wieh ww (st)
gawla Agea, & = gt &1 T
T gl g fn oW 3@ A W,
T AW #T W o7 0 F FTHAT FT
s OF T8 faew 8% 1w o 7fva vy
& forae woweer & el T € et
fer e WY &1 ge} wE ¥ A
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wgw ¥ dwwrom gy 1wk, dfe
wadet wive oft ¥ ago Y A &
syt o | 9 2wt ¥ wder o,
WAW ST WY AT W gyl # §
¥ AAFY A A AW 3T g¢ WA
@ © sl a§ gTer e
Trfidwa awra gar | afen fom g
T § e v g, o ¥ oafas
g g ;UT 47 9T W 9
it tAafw whone
s ww fpw & d@w ¥
srr a@y W 7oA ¥ owen
fraeft waforat & swren 500 HoAN
&1 e TF ¥ WY ¥ AT 9T WAE
are wvw gy @ A 9y wefad #
AFrT 3T T HT TTEHT T A
gt T = ¥ wrer wy Ay =
g & wr & Afqaieds
AgddSw & @ w9F ofws aRd-
e ¥ qF WA 9 faew 2, wafees
ma"rﬁw‘r?‘m T I
ﬁmiw‘ram%awwfmﬁéfaw
Taeeg S FE7 TOET FF FrEA ¥ §
M § 79 25 a7 97 6 778 YA
FTEORAE IF 200 ¥ FAq g |
#oifn 97 A § TIRHT T ¢
EqATanft ®T F4TT §, TR & qAOAS
¢ sz A3hfoasr form o1 sy B0
o whanrg ag gon f fomr 3w &
HUY ¥ W QAT WA S & 9%
ST Ty 7 & wEwd § | 99 W
w7 oty Swrwae #vd, wfe w1
I sy Y e wigw Ay
& we Y, fadiwwe wRdwr &
23000 FTEIAFT 2400 wFfaew
A owde R & dw g § 1 ot R
¥ sy wiftr weare 1 & weilifr werer
w afegt &% G ¢ oo %
Tt 1 I mfn o oy, Pt

N Mﬂﬂm (Heal)
SR Weohra ek $yadee § 1
g fedefy soafaat o gk 3w § oy
ot oft & SN e Rur At erdospereay
% frER ¥ ar Seer qavw wF ¥
o sy e v

T g Rw F AN § o7 &Y qww
T & wnfar $x w1 oY qare &
wre Freft oy g Atwr & Gy ¥
& AR 7 Gt fierr § o 7 wd
Wt Tq B ¥ W@r g oo WK
fow &g ¥ ¢ AgAw #¢ @ &, owd
1 qoraar w2 @ &, Iawr qww
7w g g & s @ ?

T YW 9¢ FE AT T walt o
A WY W Trem & 1 sl frow fead
warew & oM s-fufmer qrge & ot
gt oigfam  wrfge & f &
&y ge wrfed e o weofyat o
gary wgr war feafy &,y Fvgafa
frame 3, ¥y TAweHRE &, fAr ITHT
¥ow g, fram a7 o wor gt &
AR ¥ T OWILH § | wamiy
AET, ¥ FROET & CFTIEF AT
Tt i e s gak wer A
oY, Tt T A T TR AGY a2
5 ag o wgr o &, feaar e
TRES TAR AEF @ agr o & A
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SHRI K. S. CHAVDA (Patan): Mr.
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would liks to confine myselt to the
multi-national drugs corporations that
have done, and still continue to do,
a great damage to our national in.
terest,

Let me siart with the recent dis-
closureg made by some Americgn
multi-national drugs corporations be-
fore the Securities and Exchange
Commission in the USA, Merck and
Compsny have paid $3.9 million to
foreign government officerg in other
countries; Pfizer have algo made ille-
gal direct payments to foreign gowv-
ernment officers in three countries.

An article published in the Times
of India, Delhi edition, dateq 26
March 1978, describes the dubious
pricing policy lollowed by the multi-
nationa] drugs corporations in Europe.
Reports have also appeared about the
highly wunethical sales promotional
tactics adopted by Abbotts and other
foreign companies. Just as the Gov-
ernments of Japan and the Nether-
landg are investigating the cases of
iwo persons involved in receiving
payoffs of the Lockheed Corporation,
our Government also should ascertain
the particulars of the payoffs made
mn India by Pfizer, Merck and other
foreign companieg and take suitable
action against the persons involved. I
make thig suggestion because the
Hathi Committee have held that a
number of foreign companies were
liberally granted permission letters
and COB licences which do not have
any legal backing, and the decisions
regarding them were taken by the
concerned officials casually.

Senator Kefauver of the
USA who first disclosed how multi-
national  drug corporations  like
Phlizer, Amrican Cynamid, Upjohn,
Bnstol, Scherring. etc. formed car-
tels and fixed high prices for essen-
tial life-saving drugs. That is why
low tonnage and high value drugs
have remained confined to the mem-
bers of these cartels even in India.
Using the big stick of patents and
regorting to high pressure unethical

88 LS8
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maintain  practically a mpm
market for their producte through~
out the world.

It was Senator Nelson who ex-
posed the exorbitant prices charged
by Mesars, Pfizer and other multi-
nationals as a result of which such
companies were forced to refund mil-
lions of dollars to the federal and
state governmenis and the consumers
of the USA., A pamphlet issued by
the ILO discloses agreements between
multinational drug corporationg on
drug patents to maintain high prices
of drugs and iniermediates but the
most important document was recent-
ly published by UNCTAD, “Major
issues in iransfer of techmology to
the developing countries.” This docu-
ment reveals that 5§0-60 multinational
or trans-nationa]l companies account
for the bulk of the production of
drugs and they control g significant
part of the technology required for
drugs manufacture. Through the
mechanism of direct foreign mnvest-
ment, multinational drugs corpora-
tions control a major portion of drugs
production in the developing coun-
tries. Thoes companieg charge exor-
bitant prices for intermediate chemi-
cals and penaltimates sold by them to
their subsidiaries in the developing
countries thus making enormous
hidden profits and dodging income-tax
in the developing countries.

I wish to take the case of four
multinational drug corporations so
that the House could know their per-
formance in their own countries and
in other countries and the manner in
which our government is tackling
them, Take the case of Messrs. Pfizer,
The courts in the United States have
convicted Phizer of overcharging
prices of anti-bioticy as a result of
which that firm refunded millions of
dollars fo the federal and state gov~
ernments and to the consumerg in the
United States. Courts have also dis-
allowed Pfizer'’s patent for Doxy-
eyclene and held that the patent was
obtained by fraud. in Egypt, Pazer
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overpriced Doxycyclone by more than
30,000 per cent. Pfizer have aisc
«confessed to hgve meade payoffs in the
countries other than the USA,

‘What is their performance in India?
#They have unauthorisedly expanded
the capacity of the production of
Oxytetracycline from 9 tonnes to 40
* tonnes, They were asked to execute
export bond which they have not done
g0 far. They were asked to part with
their production to non-associated
formulators, which they have not
done so far. On the top of all these
violations of the law of the land, they
{have now applied for the manufacture
of doxycycline. The Licensing Com-
mittee, I understand, has already
agreed to license doxycycline to this
.4eompany, even though IDPL and
Indian companies are in a position to
manutacture it and to meet the entire
demang of the country. By licensing
this itemh, Government would be re-
gularising about BRs 20 crores of
illegally made profits lying in the
name of Pfizer in the country which
will straightway be converted into
investment capital for their new
doxvyeycline venture Government will
also be codoning the wunauthorised
excess production achieved by the
company as well other violations of
the IDR Act. Last but not the least
the interest of the public sector com-
pany IDPL will be damaged to a
?.reat extent.

! Ppfzer entered this country through
the backdoor by purchasing Dumex
in Panama and through that Dumex
ndia indirectly. Pfizer’s entry into
*lia was not a regular one. By
pribing some officials of this country
for which Pfizer ig traditionally
known, Pfizer have established their
{oothold {n this country.

The items and values of their im-
ports from their principals make
another interesting reading. The com-

any charged high prices for items
for which Government never fixed
the prices; in actual practice. But ‘.'he
coming into force of the Drug Price
Control Order in 1970 enabled them
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not only to retain the prices at tho
level prevailing at that time but also
to seek revision in prices wherever
the prices did not suit them.

Sandoz is another muMlti-national
company which operates quietly and
under a misleading cover of a re-
search-oriented company. The third
one is May & Baker and the fourth
1s M/s Roche, to which Prof, Mukher-
jee has already referred. You may be
aware that Roche made exorbitant
Profits 1n the UK on its tranquilisor
“valium” and had to refund monay
on British Government insisience.

In a nutshell, all the multinatioaal
drug corporations are ltke Phizer.
Therefore, the Hathi Committee made
a recommendation to take them over
forthwith. I gave notice of my
amendment 1o the resolution for
taking over al] the multinational drug
companies operating in our country
immedsately. But it has not been ad-
mitted If Government does not want
to take them over, at least a limiled
number of multinationaly like ICI,
Anglo French and Roche, Ciba, Cyna-
mide, Glaxo Pfizer, Abbot, Fulford,
Geoffrey Manners, Sandoz, Hoechst
and May & Baker can be taken over.
These 12 compames had an original
equity of about Rs. 50 lakhs and a
turnover of about Rs. 175 crores m
1873. But today's turnover may be
of the order of Rs 2256 crores, as
against the total turnover of Rs 370
crores for the entire drug industry in
our country.

These companieg managed {o get
“Permission Letters” and ‘COB’ li-
cences, as you know Mr Choirman,
and engage themselves in the produc-
tion of formulations without any
valid licence They have not given us
any new technology and these are the
companies which corrupt some of our
senior government officers. These
high officers in the DGTD M-
istry of Chemicals and Fertilizerg an+
in the Licensing Committee, have
granted undue favours to these multi-
national drug corporations; and have
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creaied monopolies against the na-
tional interests. Therefore, 1 sug-
gest that these twelve companies and
their sister concerns should be taken
over immediately, by paying them
their original equity and tormmg a
corporation which will work in close
collaboration with the public sector
undertaking, viz, the IDPL. One thing
should be borne in mind. Unless and
until there is an overhauling of the
official hierarchy in the DGTD, and
the Ministry of Chemicals and Ferti-
lizers, we will ot be able to succeed
in breaking the monopoly of these
multi-national corporations operating
in our country.

SHRI B. V. NAIK (Kanara): 1 was
very glad to hear our dear friend, Mr
Chavda for once talking in the same
way, more or less, as our revered
Professor Hiren Mukherjee. For
once, the Indian capitalism seems to
have made truck or truce with Indian
communism. We have never hcard
such unanimity or identity of views
before Be that as jt may, though I
am not such a drug addict—in the
sense of knowledge relating to drug
companies—the array of facts which
Chavdaji, our friend, had narrated,
were highly . . .

aamfa wQar. 73 wAfgr A7)

SHR; B. V. NAIK: Yes 1 say
‘ves’, even though I did noi under-
stand it.

MR. CHAIRMAN: The Pandavas
had said that against others, they
were 105, ie. 100 Kauravag and 5
Pandavas. But amongst themselves,
they were 5.

SHRI B. V. NAIK: There is a sort
of g natiopgl identity; .and in this
behalf, I would like to add a few
points which are based on & very
very jpersopal assessment; and  since
this,n & Private Memher's Resclution,
I thipk I.sm gpesking according to
the protocol, in my capacity as a
private Member,

‘ vmvplq

C"bomibu (Real)y ' A4

One of the m practical sugges-
tions 1 would meke rightaway to my
colleague in the Treasury Benches is
to aholish all foreign brand mnames.
Our mass mind, consumer mind, has
a tremendoug amounts of weaknos or
fasgination {or mames which are
foreign, like Phillisps. Abbots, May &
Baker or Pfzer, These names some-
how click while names like CIPLA or
Sarabhai do not go with our Indian
consumers, When we have got almost
a series of regressive and resirictive
legislation,  against the monopoly
capital and foreign capital like BERA
and Foreign Remittances Regulation
Act, which was brought by the Home
Ministry, I see no reason why we
should not go in for a wholesome
Indianisation of brand names. My
discussions with the Ministry and
Company Law Board time and again
has revenled the fact that this ig the
only 1emedy. Let us completely re-
move, banish, brand nameg like Pfizer,
Abbot, May & Baker, Phillips, Chev-
rolet and so on. Instead of Phillips,
let them call themselves as Pushpak
or some other Indian name, Let it be
a name in English, Urdu, Sanskrit,
Marath: or Kannada, but let it not be
an alien nume. With a stroke of the
legal pen you can do it, Why should
1t not be done?

MR CHAIRMAN: You are forget-
ting Shakespeare. A rose, called by
any other name, ig a rose,

SHRI B. V. NAIK: The Indian
consumers have a  weakness for
foreign names, even in ordinary
things like toiletry. Take, for ex-
ample the name Max Factor. When a
question was raised here with the
Ministry of Industrial Development
about foreign technological collabora-
tion with Max Factor, it was reveal~
ed that an Indian manufacturer
somewhere in Delhi was manufactur-
ing these things under the brand
name Max Fagtor and so the product
is selling like hot ceke. Therefove,
in qrder to boister up our own nationsi
pride, to stop cxp\oltaﬂm of zordgn
names to misleag the gullible and
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easily decefvable TIndian consumers,
Iet us ban these names.

Secondly, I do not know whether
I can virtually raise it ags a quasi-
point of order. In anticipation of this
Resolution ag an advance preparation,
I had written from my constituency,
requesting the Lok Sabha Secretariat
to place the relevant paperg on the
Table, one relevant paper being Hypo-
ihesis of Principles of Socio-econo-
mic Reonstruction, incidentsliy,
written by me! In that paper it has
been my endeavour to show that
there are options outside the pure
capitalist and neocapitalist and Mar-
xist and neo-Marxist systems, which
have heen tricd.

I am saying that bhecause we can
look at the multi-national corpora-
tions 1n a purely docirinal sense as
the end products of the capitalist
order of society The indusirial re-
volution of the 18th and 19th cen-
turiey in TBritain and Burope gave
rise to the cmergence of the soclalist
concept of sociely, Marxism. and the
mother of Marxism was the industiial
unrest caused by the industrial revo-
lution. I have a feeling that the
miuilti-national corporations will be-
come the precursors of a new world
economic order, and this new world
economic order will need a new eco-
nomic doctrine It is my humble
claim and hvpothesis in all sincerity
and belief that it is going to be the
precursor of a new world economic
order, It may look like a tall claim,
but I have been saying it for the last
16 years.

They have not been able to com-
prehend what is contained in this
thesis,

MR CHAIRMAN:; Why dont you
circulate it to all the Members?

SHRI B, V. NAIK: 1t is an exfreme-
ly difficult process to educate people
who refuse to be educated, politicians
assuming .all uncompromising pos-
tures. I do not at all regret becom-
ing a laughing stock on I5th April,
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19768, but in timesz to come what I
say today may prove to be right, Let
us remember that the ancestors of
men, you know who they are, looked
very ridiculous.

For your kind reference, I will
hand over a copy to you for a second
look,

MR CHAIRMAN: As far as hand-
ing it over to me as V. P. Sathe 1s
concerned, I will gladly accept it, but
as Chairman I am sorry I cannot be-
cause the Speaker has already said
that he will not allow you to lay it
on the Table of the Hoyse. But, of
eourse, you can refer to your thesis
of Naikism in your speech and té any
portion of it to enlighten the House.

SHRI B, V. NAIK. I will, therefore.
quote: #

“All human beings in the econo~
mic category are producers and
consumers at the same time, Each
person ig a producer of economic
commodities for others and at the
same time consuming the economie
commodities produced by others
who in his point of view are consu-
mers”

MR. CHAIRMAN: I have not yet
understood what is new in what you
have said there,

SHRI B. V. NAIK: If you can kind-
ly have the patience as Mr. Sathe to
go through thoge 16 pages, thereafter
I will discuss it with you.

MR. CHAIRMAN; Bu¢ the quotation
that you have reagd out from Mr.
Naik does not appear to contain any-
thing new or novel. Yoy may read
to us something new.

SHRI B. V. NAIK: What I have
said is this. Instead of the Com-
munists taking only two factors of
production, land and labour or lend
and man, instesd of the cypitalisis
taking three factors ot productiom,
land, labour and capital, it we take



o Multinational
Gorporations (Resl,)

(Shri B. V, Nt

and, labour, capital and the consu-

er—consumer is the fourth factor

f productipn that I have laid down—

he whole equation of economics.
vould be changed. If you take the

ourth factor of production also into

ccount, you will be in a position

o see that most of the evils today will
e solved.

SHRI CHAPALENDU BHATTA-
‘HARYYIA (Giridih): The Commu-
asts’' point ig that labour is the sole
actor of production,

MR CHAIRMAN: Mr, Naik, it ap-
ears now that concumer jg the sole
actor of production,

SHRI B. V. NAIK: No, Sir. I have
iid that he is the fourth factor of
roduction, (Interruptions).

In the case of multi-national corpo-
ations, the most banal factor 18 the
el iransfer of assets from the host
ountry to the country in which they
re incorporated. We have used to-
ay the term multi-national corpora-
ong i 1 fairly loose way. According
) an ex-Member of the Planning
‘ommission, the multi-national cor-
orations weuld be having, m the
ear 2,000, virtually not a hundred
er cent, but about 200 to 300 multi-
ational corporations would have cor-
ored about fifty per cent of the world
atput—located in advanced countries
hese are the giants which we are
orried about. Pfizer and Abbots can
2 dealt with. But when we think
« terms of Gen.ral Motors having
wree timeg the total budget, capital
3 well as revenue, of the Govern-
ent of India rather than sales, that
eang cost of production—, they are
geer than a continental country
<e ours or for that matter Escons
the 20 big glants out of which, as
r as India is concer~ed, we have to
ke immediate cogni.ance of Unili-
sp—~the rest of them can fall in line.
is these multi-national corporations,
hich, betause of their sheer size, are
le to get an edge or advantage
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aver their countérparts in this coune
try and they have pushed out the
smaller ones,

Now, I am posing a simple guestion
Suppose there is a money-lender in
my village and he is my cousin or
nephew or uncle, he is very near to
+me, and he charges interest at the
rate of 80 per cent or 100 per cent,
and there is also a bank, g corporate
bank, Syndicate Bank or some other
Bank, which gives loans at 123 or 18
per cent. Does this fact that this man
ig near to me, he is from my own
village, indigenous or local, make him
a betier money-lender than an orga-
rized bank? I would say that therc
are non-muliinational Indian capita-
Iists in this country, worse than the
worst available 1n the whole world.
Why have you not bgen able 1o deal
with them on an even keel? Leave
aside the multi-naaonals, thcae are
multi-State Corporations which have
come up in this country, of which the
Ministry of Company Affairs are very
well aware, who will tell one thing
in the State Capital and another
thing 1n the national capital, piay one
against the other ang let the public
demand mn a typical Henry Fordian
sense What are you domg about
that? Once I asked the Mmusier fo
Company Law Aftarrs why they did
not classify the. large housts nto
bad and gnod I do not mean to say
that all lazge houves are bud Soms
are progressive and are inteiested in
domng some good work.

SHRI DINEN BHATTACHARY YA-
Like Tatas.

SHRI B. V. NAIK: Tata is not my
uncle or yours Who the hell v Tat2
m this august House?

Why don't you classify these multi
State large industrial houses 1
good and bad. Late Mr. Chavan, the
Minister for Company Law Alfairs
once agreed to ii, but later wiser
ccunsels or whatsoever it is, prevailed
and he withdrew, He agreed to
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classify the Indian industrial houses
who indulge in mal-practices or are
progressive into bad and good, but he
went back on his promise. Why don’t
you do it?

Now according to the definition
given by our Ministry of Home Af-
fairs in the Foreign Contribution Re-
gulations Act, which was passed only
a couple of weeks back, any concern
having establishment in one country
and also in this countrv—a concern
with esiablishments in two countries.
one nof them being in India—is to be
considered as a multi-national corpo-
ration for the purpose of definition
That ic not what Prof H N Muker-
jee says He save that 3 hundred mil-
lion dollars worth of turn-over or
srles and having their concerns at
least in «ix countries should be con-
sidered a+ a multi-national corpora-
tion On that definition, even this
notorioug Lockheed Corporation does
nol fal! into the category of a .multi-
national corparation in a loose way
But according 10 our Act, which we
have pas<ed regarding foreign contri-
butions, if I am a panwala and have
an establichment in Kothmandu and
another establishment in Banaras, I
am a multi-national corporation ac-~
carding to the law If you take credit
sale of cigarettes of five rupees you
must give a declaration to the Minis-
trv of Home Affaire Government of
India That is our definition Tn
other words, the damage that the
thinking of the Government of India
in regard to the multi-national cor-
poration can do and the destruction
that it can bring about hag not been
fully appreciated This sort of cava-
lier approach to the whole concept
of multi-national corporations ghould
stop and I would very much accept
the suggestion of Shri Era Sephiyan
that a Parliamentary Committee—
there are people who know the inside
out and you can make out from the
level of the debate-~be get up to dis-
cuss the question of multi-nationals
threadbare and come to some cons-
tructive solution in regard to this.

Multinutional 2
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SHRI DINEN BHATTACHARYYA:
‘What is your contribution?

SHRI B, V. NAIK: T have suggested
that the multi-national corporations
should be defined better; I have sug-
gested that the brand names should
be banned and I have algo suggested
that a Parliamentary Committee
should be appointed for the purpose.

We all know about the Lackheed
including Komikaze pilot who killed
himself and the Kodama scandal and
Prince Bernard of Netherland, Now
in our country, if a coniractor gives
a bribe to an official, the receiver of
the bribe is immediately booked by
the Vigilance Commission, CBI etc. If
T am an engineer and I take some
bribe from the coniractor I am ha -
ed up. not the coniractor, but
it comes to iniernational affairs and
Lockheed or Merck give three mil-
lion dollars to someone, it is the
giver. who becomeg the culprit,
and not the taker Why? Why do you
put the whole morals topsyturvy? Is
it simply becaus they are not here
to defend themselves? Why not hold
the receiver of the bribe of this mag-
nitude, of crore of Tupecs, equally.
if not more responsible? That, accord-
ing tn the present definition we are
not doing What does it mean? It
means that we are having double
standards and a double thinking...
(Interruptions) When il comes to
the multi-national corporationg or
international trade, what we want 18
more trade and not sid. It 1s this
which the multi-nationals provide
and, therefore. why ig it ...

MR. CHAIRMAN: The hon, Mem-
ber's time is up

SHRI B V. NAIK: The last point
I am making is' the Lima Confer-
ence—] have mentioned it in my
amendment also—could not come to
any definition of a multi-national cor-
poration because the western capita~
list system said, ‘You also include
the p\imc sector companies’ If the
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HMT orthe Bharat Heavy Electricals
want to establish their branches, ete.
in other countries, let them also come
in the same category of mujti-na-
tionals, Similarly, let the Russian
steel factories and manufacturcrs of
other sophisticated ware also be con-
sidered as multi-nationals as long as
they are spread in various countries
of the world. Now, it was here that
Prof, Mukerjee or the Communst
Party or the Communist Block refuse
to say that the two are the same. 1
do admit that a concern, a govern-
ment concern, a public sector concern,
socially accountable and accountable
to the Parliament has no money to
pay under the table. They are comp-
Jetely different from a private sector
concern which bribes, wines and
dines its way and is prepared to
spend any amount of money for a
licence, particularly, in South Ameri-
can countries. If I am an honest
John and a good citizen and the
traffic law says that I must walk on
the left side of the road, I must obey
the law, Why are these honest con-
cerns of the public sector either in
the socialist couniries or the deve-
loping countries like India afraid of
being classified among the multi-na-
tionals? If you are a honest person,
why should you be afraid of the
stringent laws? Let us take it, let
ug fake the definition of the western
capitalist system and carry on he
business acoording to the rules. In
these circumstances, I would urge
that there wag no reason for the
break down of the Lima Conference.

Only one point more. I would like
10 quote. I am qu~ting fr.m no other
paper than the National Herald, a
paper of our fraternity. What does
the very knowledgeable editor of this
peaper say:

“Another impoitant suggestion
which Mr Chavan hag made is that
the capital exporting countries
ameng the non-aligned nations
should divert their investments to
projects of mutual interest in other
developing countries {n need of
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capital, Rut where have the West
Asian countries invested their petro
dollays? They have hought shares
of big western companies and have
invested only a small portion of
their resources in developing coun-
trieg. . .*

Kalinadhi was given Rs. 40 crores and
we are jumping with joy in Karra-
taka

“There gre various anomalies
which weaken the unity of the
thirg world and they should be
removed.”

The mulii-netionals will continue to
grow stronger as long as we in the
third world, in the non-aligned world
continue to preach gomething and
practice another thing and act accord-
ing to our convenience and then for-
get the ideals. The first and foremost
thing is that we, the developing coun-
tries, should unite and fight this
menace and regulate it and bring it
under control,

DR, RANEN SEN (Barasat): Mr.
Chairman, it 1s my unfortunate lot to
speak immediately after Mr, Naik
who made such a lively speech, the
ultimate result of which I could not
understand. However, I must say that
he has kept this House busy for near-
ly half an hour on a subject which has
no content. In our younger days we
heard a story about one great orator
of Bengal whose name was Kashab
Chandra Sen. He wag asked to speak
on ‘zero’, He spoke for three hours.
That is a world record,

I come to multinational corpora-
tions. You may call them transna-
tional or multinational, but the ulti-
mate result is that it is a giant, a big
size serpent, a pythop that sucks the
blood of the country, in which these
multinationals somehow or the other
find favour to exist and to thrive,

Our friend, Mr. Chavda, was saying
about the committees that were form-
ed in the USA--thoss which weve
Senate Committees, those which were
Commitiees of the House of Represen-
tatives one of the Committees was
headeg by Mr. Kefoe-vre which pot
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only went into the question drugs, but
also went into the question of auto-
mobile industry, went into the ques-
tion of steel industry and it had come
to the same conclusion in regard to all
these companies. It is futile to say
that they simply did it in the interest
of the USA to see that the people of
the USA are not cheated. But what-
ever their motives was, the ultimate
regult was that in Kefoe-vre Commif-
tee report it has been stated that
these multinational corporations are
not only exploiting the people of
USA, the Government of the
USA, but they are exploiting the
people all over the world including
India There is a reference about
«India in that Kefoe-vre Committee’s
Report. It has been stated that the
Indian public is giving maximum
price to the products produced by the-
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se muli-naiional corporations operat-
ing in India, It is often said that these
companies are necessary for the capital
formation of our country. These cor-
porationg are necessary for the deve-
lopment of industry in our country.
These corporations are nceded for the
technological know-how in our coun.
iry. All these points are absolutely
fake, unrealistic and not correct,

MR CHAIRMAN You can conti~-
nue next time, The House stands
adjourned 1o meet at 11 O’Clock on
Monday, the 26th April, 1976.

18,00 hours,

The Lok Sabhg then gdjourned till
Eleven of the Clock on Monday, April
26, 1976/Vaisakha 6, 1898 (Saka).



